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Cvil Appeal No.3414/2002 arising out of

Petition(s) for Special Leave to Appeal (Civil) No.11784/2001

(From the judgenent and order dated 26/02/2001 in DBCSA 1051/98

of The H GH COURT OF RAJASTHAN AT JODHPUR)
UNION OF | NDI A & ORS. Petitioner (s)

VERSUS
NARAI N SI NGH Respondent (s)

(HEARD BY HON. QUADRI AND VARI AVA, JJ.) @@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

Date : 09/05/2002 This Petition was called on for pronouncenent
of Judgnent today.

CORAM :
HON BLE MR, JUSTI CE SYED SHAH MOHAMMVED QUADRI
HON BLE MR, JUSTI CE S. N. VARI AVA

For Petitioner (s)
Ms. Sushma Suri, Adv.

For Respondent (s) M. Dhruv Mehta, Adv.
for Ms K L. Mehta & Co., Advs.

The Court nmade the following OR D E R

Hon’ble M .Justice S.N Variava has pronounced the
j udgnent of the Court.

Leave granted.

The appeal is allowed.

There will be no order as to costs.
Report abl e.
. SP1
(N.  Annapur na) (Kanwal Si ngh)
Court Master Court Master

Signed judgnent is placed on the file.



